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Quantum of House Building Loans to Central
Government Employces Retiring Shortly

7615. SHRI K. MALLANNA : Wil
the Minister of WORKS AND HOUSING
be pleased to state :

(@) whether Government have recently
z:mnou::ccd their decision for granting hous-
Ing loans to the Goverrment employees in
addition to those Central Government
employees who are members of Group
Housing Societies also:

(_b) if so , whether Government propose
10 1rcreasc the quantum of House Building
Advarce admissible 10 the Central Govern-

ment employees particularly who are about
to retire in six or seven years ;
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(¢) whether Government are aware that
there are some Government employees who
are not fiaarcially sound to repay the Jloan
within the limited period as per rule consi-
dering the period of their rctirement; and

(d) if so, whether Government would
consider their case s)mpathetically while
granting House Buildinrg Loan by giving
them some concessions by erharcing the
quartum of Joan aud period of payment ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI MOHAMMED ARIF) (a) Govern-
ment have recently decided to grant HBA to
Central Government employees who are
members of Coop. Group Housirg Socie-
ties, amounting to 75 months’ pay of the
cmployee or Rs. 70,000/— or his/her repay-
ing capacity or the cost of the flat, which-
ever is the least.

(b) to (d) At present there is no pro-
posal under the consideration of the
Governmer.t for enharcement of the

quartum of HBA admissible to the Central
Government employees.

Sclection of Districts for Inclusion Under
the IRDP

7616. SHRI DEEN BANDHU VERMA 1
Will the Minister of RURAL DEVELOP-

MENT be pleased to state :

(a) whether Government have selected
some districts in the country for inclusion
under the Irntegrated Rural Development
Programmes; and

(b) if so, the Statc-wice details of
these districts and the anrual financial
position for 1983-84 (or each of such dist-
ricts.

THE MINISTER OF STATE OF THE
MINISTRY OF RURAL DEVELOPMENT
(SHRI HARINATHA MISRA): (a) and
(b) From 2nd October, 1980, the Integrated
Rural Development Programme is under
implementation in all the districts and
development blocks in the country. The
Sixth Plan outlay for IRD Programme for
a block is Rs. 35 lakhs and the annual
.allocations for 1983-84 is Rs. 8 lakhs per
block. ‘





